
FORM-e-GODS 2018
Application for Condonation ot Delay
Scheme, 2018 (CODS, 2018)

[PuFuant to Condonation of Delay
Scheme,20181

Note - All fields marked in * are to be mandatority filled.

To

The Registrar of Companies,

Sir/ Madam,

I herewith make an application for the Condonation of Delay Scheme, 2018 and give below the following
particulars, namely: -

'1.(a) . Corporate identity number (ClN)

(b) Global location number (cLN) of company

2,(a) Name of the company

Pre-fill

(b) Address of the registered

offce or of the principal

place of business in India

of the company

(c) 'e-mail lD of the company

(d) Date of incorporation of Indian company

3. Details of documents filed under the Condonation of

Total number of Service Request Number (SRNXs)

Delay Scheme, 2018

).

Pre-fill

SRN Form Number Date of liling (DD/MM^/YYY)

P^oe 1 nl )

Download Source- www.taxguru.in 



4. 'Whether any appeal(s) was filed against any notice issued or complaint filed before the competent court for violation
of the provisions under the Act in respect of the above mentioned document(s). lf yes, attach proof of withdrawal of
such appeal. Q yes O |rlo C Not Applicable

5. 1 /hether any prosecution(s) is pending in court against the company and its officers in respect of
belated documents filed under the scheme. lf yes, provide details thereof as an attachment.

6. 'Whether any director(s) of the company is declared as proclaimed offender or facing
criminal case(s) for economic ofiences. lf yes, provide details of such director(s) as an
attachment.

CYes C No

Q ves Q tlo

Attachments
1 . Proof of withdrawal of any appeal(s) against

any notice issued or complaint filed before the
competent court

2. Details in respect of prosecution(s) pending against
the company and its offcers in respect of
belated documents liled under the scheme which
requires withdrawal by the Registrar

3. Details of director(s) declared as proclaimed
offender or facing criminal case(s) for economic
offences

4. Optional attachment(s) - if any

Attach

Attach

Attach

Attach

Remove attachment

!
tr

Declaration and Verifi cation

To the best of my knowledge and belief, the information given in this application and its attachments is correct and complete.

fl I have been authorized by the Board of directors' resolution numberf-------l oateo f--------l (DD/MM/yyyy)
- to sign and submit this application.

The company had failed to comply with the provisions ofthe Act as mentioned in respect of ftling of above mentioned
documents.

The company has withdrawn the appeal(s)turit(s) pending before any Court or NCLT/NCLAT or Regional Director or
any other adjudicating authority.

To be digitally signed by

-Designation

'Director identificalion number of the director; or DIN or PAN
of the manager or CEO or CFO; or
Membership number of the Company Secretary

NJte Altent'o. ,3 drr,rn to provrtroIll of Sec:ro .1a8 ol the ConrpAr\re9 Act 2013 ivhrch prorrde lor punr5hnlf t lor litlC
slilenrenl .tnd cenitaitron

I rt,r i. r i:lrr

-Ih15 
eForm hni been t.ltan on irle nrainlained bt, the reorstrar of ca&tJnias lhrolr{Jh eleclaortrc mode nnd qn

the basrs ,:rf ltrtenre|lt ol €orr{ctncag 0rv€n by the filrhg co pany.

List of attachments
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